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Train Accident In Lajkura (Sambalpur 
Division) 

3621. SHRJ SRIBALlAV PANIGRAHI: 
Willthe ~injs1arof RAtLWAVSbepleasedto 
state: 

(a) whether there was an accident in 
June, 1989 at Lajkura level crossing in 
Sambalpur district, Orissa; 

(b) if so, the reasons of the accident; 

{c} whether Gov rnment have made 
payment for the treatment of the injured and 
compensation to the kith and kin of the 
per ons wh di d in th~ accidf3nt; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDtA): (a) and (b). On 
26.6.B9, a loaded truck dashed agrJinst a 
light engine at unmann d level crossing near 
Brajrajnagar station on Bilaspur Division of 
South Eastern Railway. The accident oc-. 
curred due to negligence of the truck driver. 

(c) The Railways have not incurred any 
expenditure on the treatment of the injured 
and no compensation has been paid as the 
same is not admissible. 

(d) Does not arise. 

Rubbp.r PI ntaUon in Orissa 

3622. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pleased 
to stlh.:l: 

( ) '18 0 al area in Orissa here ruhber 
plantation has been undertaken as on 30 
June, 198Q: 

(b) whether Government have a pro-
posalto bring some additional areas in Orissa 

under rubber plan a ion during eighth FIVe 
Year Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE tN THE 
AiNISTRY OF CO MERCE (SHRI P.R. 

OAS MUNSI): (a) The total area in Orissa 
where rubber plantation has been under-
taken as on 30th June, 1989 is 146 hectares. 

(b) and (c). Large scale expansion of 
rubber cultivation in approximately 5000 
hectares in Orissa has been envisaged in 
tl1e draft 8th Plan for rubber prepared by 
Rubber Board. The planting is proposed to 
be got undertaken by Orissa State Public 
Sector plantation Corporation and by indi-
vidual entrepreneurs spread over a period of 
five years from 1990-91 to 1994-95 

Value Addition Criterion in Nolda EPZ 

3623. SHRI MOHANBHAI PATEL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the specific level of value of addition 
criterion inthe Noida Export Processing Zone; 

(b) whether the companies which are 
operating in-the Export Processing Zone are 
following this value addition criterion; and 

(c) if rot, how do Government propose 
to enforce the value addition criterion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c). The level of value 
addition in all the Export Processing Zones 
vanes from product to product, from a mini-
lum of 10% in the case of gold jewellery 

upto 60% in the case of software etc. It is 
reported that exact achievement of the value 
addition is not always possjble in all cases 
due, inter atia to changes and fluctuations in 
various operattonaf parameters. The per-
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tormance of the Zone un; s including the 
value addition is reviewed from time to time 
and corrective measures are taken her· 
ever found necessary. 

World Bank Study on Export Process-
ing Zones 

3624. SHAIMOHANBHAtPATEL: Will 
the Minister of COMMERCE be pleased to 
referto 'Business Standard' of May 26. 1989 t 
the news item wEPZs fail tn delivAr gooo .. 
and state: 

(a) whether a World Bank study has 
concluded that the record has beon disap-
pointing about the technology transfer, ab· 
sorption of labour, export provisions, etc. by 
Export Processing Zones in the Asian coun-
tries; and 

(b) if so, Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P.R. 
DAS MUNSI): (a) and. (b). A study of the 
Export Processing Zones (EPZs) in four 
Asian countries namely, Indonesia, Ropub-
tic of Korea, Malaysia and Philippines has 
appeared in the World Bank Research 
Observer January, 198!). It has been ob-
served. with reference to the experience in 
these countries. that the transfer of technol-
ogy to and linkage of the domestic economy 
with these Zones has been disappointing. It 
is, however, mentioned that the Zones have 
achieved the objective of earning foreign 
exchange and providing the employment. 
The author has concluded that the EPZs 
have a limited role in export promotion . 

These conclusions are not applicable in 
the context of the performance of the Innian 
export processing Zones. An evaluation of 
the working of the already established zones 
at Kandla and Santacruz has indicated net 
positive gain to the economy and an internal 
rate of return which is higher than the rate of 

retum normally accruing on Governm nt 
investment. The linkag of Indian Zon s with 
the domestic economy IS rnor eft ctive in 
view of the developed industri I infrastruc-
ture ;n the country. 

Government is cons antly reviewing th 
performance of th EPZs in the country with 
a view to improving rformanc through 
appropriate promotional mea ures and in .. 
put support. 

Viol Hon of FERA by Firm of Auditor 

3625. SHAI N. DENNIS: Will the Min· 
ister of FINANCE be pl ased to state: 

(a) the number of cases regarding 
violation of Foreign Exchange Regulation 
Act by Auditors Firms of Auditors in Madras 
and other metropolitan cities detected dur-
ing 1987 and 1988; and 

(b) the action taken against them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI • 
EDUARDO FAlEIRO): (a) During the years 
1987 and 1988, the Directorate of Enforce-
ment did not registGr any case of FERA 
violation against any Auditors firms of Ma .. 
dras or of other Metropolitan cities. 

(b) In view of (a) above, the ques\jon 
does not arise. 

Railway Line from Porbandar to Jetty 
Port 

3626. SHRI BHARAT KUMAR 00· 
EDRA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government propose to 
construct a broad gauge railway line from 
Porbandar to Jetty Port to facilitate the 




